26

[RAJYA SABHA ]

GOVERNMENT BILLS

The Election Laws (Amendment) Bill, 2021
and
Amendments for reference of the Election Laws (Amendment) Bill, 2021
Bill to a Select Committee

MR. DEPUTY CHAIRMAN: Now, | move to the Election Laws (Amendment) Bill,
2021.  ...(Interruptions) ... Shri  Kiren Rijju to move a  motion for
consideration of the Election Laws (Amendment) Bill, 2021. ...(/nferruptions)...

THE MINISTER OF LAW AND JUSTICE (SHRI KIREN RIJIJU): Sir, | move:

"That the Bill further to amend the Representation of the People Act, 1950 and
the Representation of the People Act, 1951, as passed by Lok Sabha, be
taken into consideration.”

...(Interruptions) ...

MR. DEPUTY CHAIRMAN: Hon. Minister, do you want to speak briefly on the Bill?
...(Interruptions) ...

SHRI KIREN RUIJU:  Yes, Sir. ...(/nterruptions)... This is a very important Bill.
-..(Interruptions) ...

MR. DEPUTY CHAIRMAN: Nothing is going on record except what the Minister
speaks. ...(Interruptions)...(Interruptions)... I have clarified it.

...(/m‘erru,oﬁons)...?vﬁ?rr, Business Advisory Committee @1 meeting @1 LT Ugel
i g oft iR Tget Y U MfeT BN Y EL. . (aum) ..

st fora RS : weisy, U8 980 weayol fd &1 g9RT SHIBI, B9IR g9 &1 S
Ufehar 2, 98 99 electoral process TR 4R & B -(ATYT)..

sft SuwuMfd : WIS, MY AT placards T @™ &R Ut Wiew W S|
. (FAT). .



[21 December, 2021]

sft fhR= RIS : Electoral process &1 IR1-Gow HRAT 3R ITH Ol BiAAT 8, ITHI
GX PRl BN & 4 et % 3R Election Commission @1 ¥ g %I
Election Commission THI-THY TR WRBR B Rpaead vordr g 8l ERSECIESCIES
IECd BT ABR B9 TS TN AR 21 O 3 U F9! g IR AP I8 O H reply
FHHI, 99 § 9 9&< & ATH | g9 IR WECH & gR | briefly ILTaTRIAT @
AT, .. (TTI)... et § I8 Tiiel H=11 =1edl § [ f% I8 984 important
Bill £, ST I T T PN 3R SHH! G o § IR Y|

MR. DEPUTY CHAIRMAN: Thank you. ..(Interruptions).. Motion moved.
(/nferru,oﬂons)... There are five Amendments by Shri John Brittas, Shri Tiruchi Siva,
Shri Shaktisinh Gohil, Dr. V. Sivadasan and Shri Derek O' Brien for reference of the
Election Laws (Amendment) Bill, 2021, as passed by Lok Sabha, to a select
committee of the Rajya Sabha. ...(/m‘erru,oz‘ions)... Members may move their
Amendments at this stage without any speech. ...(/m‘erru,oz‘ions)... Shri John Brittas,
are you moving? ...(Inferruptions)...

SHRI JOHN BRITTAS (Kerala): Sir, | am moving. | am moving because this is going
to tamper with the democratic process. | move:

"That the Bill further to amend the Representation of the People Act, 1950 and the
Representation of the People Act, 1951, as passed by Lok Sabha, be referred to
a Select Committee of the Rajya Sabha, consisting of the following Members:-

. Shri Bikash Ranjan Bhattacharyya
. Shri John Brittas

. Shri Jose K. Mani

. Shri M. V. Shreyams Kumar

. Shri Tiruchi Siva

. Dr. V. Sivadasan

~ OO W N =

. Shri K.C. Venugopal

with instructions to report by the last day of the first week of the next Session (256”‘)
of the Rajya Sabha.

MR. DEPUTY CHAIRMAN: Amendment moved. Now, Shri Tiruchi Siva.
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SHRI TIRUCHI SIVA (Tamil Nadu): Sir, | moves:

"That the Bill further to amend the Representation of the People Act, 1950 and the
Representation of the People Act, 1951, as passed by Lok Sabha, be referred to
a Select Committee of the Rajya Sabha, consisting of the following Members:-

. Shri John Brittas
. Shri T. K. S. Elangovan
. Prof. Manoj Kumar Jha
. Shri Vishambhar Prasad Nishad
. Shri Jairam Ramesh
. Shri Sukhendu Sekhar Ray
. Shri M. Shanmugam
. Shri Tiruchi Siva
. ShriVaiko
10. Prof. Ram Gopal Yadav
with instructions to report by the last day of the first week of the next Session (256”‘)
of the Rajya Sabha.

O O~ OO R W N =

MR. DEPUTY CHAIRMAN: Amendment moved. Shri Shaktisinh Gohil.

SHRI SHAKTISINH GOHIL (Gujarat): Sir, I am moving my Amendment. This is very
undemocratic way in which the Bill is introduced. | move:

"That the Bill further to amend the Representation of the People Act, 1950 and the
Representation of the People Act, 1951, as passed by Lok Sabha, be referred to
a Select Committee of the Rajya Sabha with instructions to report by the last day
of the first week of the next Session (256”‘) of the Rajya Sabha.

MR. DEPUTY CHAIRMAN: The names of the Members on the Select Committee are
not provided by Shri Shaktisinh Gohil at this stage. The Amendment becomes
infructuous and would be deemed as not moved. Dr. V. Sivadasan. Are you moving
your Amendment 7

DR. V. SIVADASAN (Kerala): This is undemocratic Bill. That is why | am moving,
Sir. I move:

"That the Bill further to amend the Representation of the People Act, 1950 and the
Representation of the People Act, 1951, as passed by Lok Sabha, be referred to
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a Select Committee of the Rajya Sabha, consisting of the following Members:-

Shrimati Jharna Das Baidya
Shri John Brittas
Shri M. V. Shreyams Kumar
Shri Tiruchi Siva

Dr. V. Sivadasan
Shri K. Somaprasad

[0, 30 &) I - N &' TN o I

with instructions to report by the last day of the first week of the next Session (256m)
of the Rajya Sabha.

MR. DEPUTY CHAIRMAN: Thank you. Now, SHRI DEREK O'BRIEN, are you
moving your Amendment?

SHRI DEREK O'BRIEN (West Bengal): Sir, please hear me out. ..(/nterruptions)..
MR. DEPUTY CHAIRMAN: Dr. V. Sivadasan, Amendment moved?
DR. V. SIVADASAN: Yes, Sir.

MR. DEPUTY CHAIRMAN: Okay. ..(Interruptions) ... Derek O'Brienji.
..(Interruptions)..

SHRI DEREK O'BRIEN: Sir, please. ..(/nferruptions).. You cannot take away my
right. ..(/nterruptions)..

MR. DEPUTY CHAIRMAN: Please. ..(/nferruptions) ..

SHRI DEREK O'BRIEN: | have raised and two other Members have raised; we have
raised point of orders. Please, Qifl TRONT %I...(GIIG‘EI T)... What is your ruling?
..(Interruptions)..

MR. DEPUTY CHAIRMAN: | have clarified it. ..(/nferruptions) ..

SHRI DEREK O'BRIEN: What is your ruling? ..(/nferruptions)...
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MR. DEPUTY CHAIRMAN: | have clarified it. ..(/nterruptions).. | have clarified it
already. ..(/nterruptions)..

SHRI DEREK O'BRIEN: Where is that thing on the point of order? ...(Interruptions) ...

MR. DEPUTY CHAIRMAN: The names of the Members on the Select Committee are
not provided by Shri Derek O'Brien at this stage. ..(/nterruptions).. The Amendment
becomes infructuous and would be deemed as not moved. ..(/nterruptions)...

The questions were proposed.

SHRI DEREK O'BRIEN:  No, no, Sir.  .(/nterruptions).. Don't do this.
~(Interruptions) ...

MR. DEPUTY CHAIRMAN: The motion for consideration of the Bill and the
Amendments moved thereto are now open for discussion. ..(Interruptions)...

SHRI' JAIRAM RAMESH (Karnataka):  Sir, he is on a point of order.
..(Interruptions)..

SHRI ANAND SHARMA (Himachal Pradesh): You have to dispose of my point of
order. ..(Interruptions)...

MR. DEPUTY CHAIRMAN: Please. ..(Interruptions).. Dr. Amee Yajnik.
.(Interruptions).. Dr. Amee Yajnik, please go to your seat. ..(/nterruptions).. 319
CRE %I...(E&E[ETH) ... Please go to your seat and speak. ..(/nterruptions).. Please
go back to your seat. ..(/nferruptions).. Please, | request all of you, Members Sk
# @S €, PUAT I AUI-3MTT AIe TR AT, (FAHH)... Shri Venkataramana Rao
Mopidevi. ..(Interruptions) ... FHadl MUDH! Wi 81 Repie IR S Please speak.

..(Interruptions)..

SHRI VENKATARAMANA RAO MOPIDEVI (Andhra Pradesh) : Sir, thank you for giving
me an opportunity to speak on such an important Bill. ..(/nterruptions)... Elections
are the cornerstone of any democratic society and hence, this endeavour of the
Centre to introduce electoral reforms, especially in the run-up to assembly elections
in 5 states, is a well-intentioned move. ...(/nterruptions) ...
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MR. DEPUTY CHAIRMAN: Please let him speak. ..(/nferruptions).. Do not obstruct.
(Interruptions) ...

SHRI VENKATARAMANA RAO MOPIDEVI: Many of the proposed reforms will
smoothen the electoral process and streamline the voter enrolment procedure in the
country. ~(Interruptions).. At the same time, some of the amendments under
the Bill require further scrutiny and reassessment; otherwise, they may be
counteractive to the established principles of free and fair elections. ...(/nterruptions)..

MR. DEPUTY CHAIRMAN: FPlease. ..(/nferruptions).. Mr. Derek, you are a senior
Member. ..(/nterruptions).. Please go back to your seat. ..(/nterruptions).. | am
requesting. ~(Interruptions) .. DT A e AN SU-3 e W™
ST, ... (TGET).....

SHRI VENKATARAMANA RAO MOPIDEVI:  Sir, now, the positives about this Bill.
..(Interruptions).. Multiple cut-off dates for entry of new names in electoral rolls.
..(Interruptions)..

MR. DEPUTY CHAIRMAN: Please go back to your seats. ..(Interruptions)..
SHRI VENKATARAMANA RAO MOPIDEVI: The current cut-off date of 1% January has
deprived many youngsters of the right to vote since they may turn 18 years old after

the cut-off date in a particular year. ..(/nterruptions)..

MR. DEPUTY CHAIRMAN: Please let the House run. ..(/nterruptions).. <11 dd ¥ &,

# I g Radee o=al § 6  ul-au! dic ) o iR o w® fewnd
PR ... (TII)... IXF Sfl, Velae HAST H Wl BT SIAHR STUBT & 31K U gh
fog A Ha & g3l %"l...(aqaa T)... Please go back to your seats.

.(Interruptions).. | have clarified. ..(/nferruptions).. Please do not disturb the Chair.

..(Interruptions).. Please. ..(/nterruptions)...

SHRI VENKATARAMANA RAO MOPIDEVI: With the introduction of three additional
cut-off dates of 1® April, 1 July and 1* October, those turning 18 after 1* January
will get an equal opportunity to get their names included in the electoral rolls and
exercise their right to vote. ..(Inferruptions).. Next is, gender neutrality in election
laws. ..(/nferruptions).. Currently, the election laws provide for the wife of a man
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serving in the armed forces to register as a service voter but the husband of a woman
serving in the armed forces does not have this right. ..(/nferruptions)...

MR. DEPUTY CHAIRMAN: Please. ..(/nterruptions).. Nothing else is going on
record. ..(Interruptions)..

SHRI VENKATARAMANA RAO MOPIDEVI: By replacing the word "wife" with
"spouse” , the Bill now allows the husband of a woman serving in the armed forces
to register as a service voter as well. ...(/nterruptions).. Goming to suggestions, first
is, anomalies in Aadhaar would percolate into electoral data. ..(/nferruptions).. Sir,
the logic behind linking of Aadhaar database with the electoral database is to ensure
error-free electoral rolls by preventing duplicate entries. ..(/nterruptions)... But this is
a flawed logic for two main reasons. ..(/nferruptions).. First, Aadhaar is a proof of
residence that can be obtained even for non-citizens also, whereas the right to vote is
restricted only to citizens. ..(/nterruptions) ...

sft STy : 9 FER ST %2 €, P ST obstruct T B .. (TGET).... | wil

name ..(/nferruptions).. Please go back to your seats. ..(/nferruptions).. Let him
speak. ..(/nterruptions).. Please. ..(/nterruptions).. Please. ..(Interruptions) ..

SHRI VENKATARAMANA RAO MOPIDEVI: The linking of Aadhaar with electoral rolls
will result in the inclusion of non-citizens in our electoral rolls. ..(/nferruptions) ..

MR. DEPUTY CHAIRMAN: Please. .(Interruptions).. 34 91 # @S 2
...(<qdHT)... Please go back to your seats. ..(/nterruptions).. Please go back to
your seats. ..(Interruptions)...

SHRI VENKATARAMANA RAO MOPIDEVI: Second, there have been numerous
reports of fake/duplicate Aadhaar cards across the country. ..(Interruptions) .

sft STl : 99 H# WS E1H% IR 9 919 FHIA B WO T ¢l L. (UG

Please go back to your seats. ..(/Inferruptions) ...

SHRI VENKATARAMANA RAQO MOPIDEVI: The linking of Aadhaar to "clean up”
electoral rolls is counterproductive if the Aadhaar database itself has fake/duplicate
entries. ..(/nterruptions)...
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THE LEADER OF THE OFPPOSITION (SHRI MALLIKARJUN KHARGE) : | want to ask
whether this is democracy ™

MR. DEPUTY CHAIRMAN: Nothing is going on record except ST H%&R d1eT V8 &
. (HFYT) ... Please. ..(/nterruptions)...

SHRI VENKATARAMANA RAO MOPIDEVI: Second is, concerns regarding excessive
delegated legislation. ..(/nterruptions).. The Bill provides that a name cannot be
excluded from electoral rolls due to the inability of a person to furnish Aaadhar
details. ..(/nterruptions)...

MR. DEPUTY CHAIRMAN: Please go back to your seats. ..(/nterruptions) ...

SHRI VENKATARAMANA RAO MOPIDEVI: But this is subject to two conditions. First,

T

the person must provide "sufficient cause” for not providing Aadhaar details;
second, the person must furnish  alternate documents instead of Aadhaar.
..(Interruptions).. But the Bill is silent as to what constitutes "sufficient cause™ and

" alternate documents” . ..(/nferruptions) ...

sft Soaumfy : IF 3 W9 B X2 B ... ( AGHM).... Pleass let it go on the record.
.(Interruptions).. ST TN STA- ST WIS TR Y 31X 959 &9 S ...( AIIM)....

UE SID! SABR 2l ... FAYU)... WieT, IS ... ( TGH). ..

SHRI VENKATARAMANA RAO MOPIDEVI: Instead, it gives the Centre power to
prescribe these details by making rules. ..(/nterruptions).. The power to prescribe
these essential details regarding "sufficient cause” and "alternate documents”
should not be delegated to the Centre but should vest with the Parliament so that
they can be subject to 'parliamentary scrutiny and debate. ..(/nterruptions)..
Hence, these details must be included within the main text of the Bill.
..(Interruptions).. Third is, Prescribing strict COVID-19 protocols for upcoming
elections. ..(/nferruptions)... While we are on the subject of electoral issues, | would
also like to broach the subject of the upcoming assembly elections.
..(Interruptions)..

* Not recorded.
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MR. DEPUTY CHAIRMAN: Your time is over. ..(/nterruptions).. Your time is over.
~(Interruptions)... Please conclude. ...(/nterruptions) ...

SHRI VENKATARAMANA RAO MOPIDEVI: With the new Omicron variant of COVID-19
spreading rapidly across the country, strict COVID- 192 protocols must be laid down by
the Government to ensure that political rallies and poll campaigns do not turn into
super-spreader events. ...(/nterruptions)...

MR. DEPUTY CHAIRMAN: FPlease conclude. ..(/nferruptions).. Please.
.(Interruptions).. Please conclude. ..(/nterruptions).. Shri Venkataramana Raoy,
please conclude. ...(/nterruptions)...

SHRI VENKATARAMANA RAO MOPIDEVI: All efforts must be made to ensure that the
COVID-192 mismanagement that occurred during the 2021 assembly elections is not
repeated in the upcoming elections. ..(/nferruptions)...

MR. DEPUTY CHAIRMAN: Please. ..(/nferruptions)..  Please. ..(/nterruptions)..
Please conclude. ..(/ntferruptions).. Your time is over. ..(/nferruptions) ..

SHRI VENKATARAMANA RAO MOPIDEVI: Sir, one minute. ..(/nferruptions) ..
MR. DEPUTY CHAIRMAN: Please, please. ..(/nterruptions)...

SHRI VENKATARAMANA RAO MOPIDEVI: The conclusion is while the Bill has many
progressive aspects, it will prove to be beneficial only when its inconsistencies are
addressed thoroughly. ..(/nterruptions).. | urge the Government to take these
suggestions into due consideration.

MR. DEPUTY CHAIRMAN: Please conclude. ..(/nterruptions).. Please conclude.
..(Interruptions)..

SHRI VENKATARAMANA RAO MOPIDEVI: With these concerns, | support the Bill.
..(Interruptions)..

MR. DEPUTY CHAIRMAN: Now, Shri Sushil Kumar Modi.
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sft el PR AT ([FER) : SU9wIRy Aeied, | 39 9 & ¥92H 4 g+ & oy
ST BN Tl ...( AYM)... FEIad, T 9gd =y 8l %a1 & 5 = & A
iferames] TefeT St § g 917 &1, I9ef+ o {5 enaw & wrer giex sset
Bre Bl forp fHar WU, oS 98! o Ol | SR 39hT Ry o) | 2
.. (ST, .. SYAHTIT AEIS Y, 3 Suws f9E g31, I H199 & AR &, 5i1 f9da &.
TG, A PG B ARR - T AN uiferes) RfeT wREer § e o
.. (STTYT) ..., ST GE=g ER I, A SIAAT & AR B .. ( ) ... STFHTIRT
AEIgY, ¥ 99 ST § Wit 91 ...( HAUM)... TP IX T, gfeh qF-19 a1
OTferaMet TS SR, s =avHe ot {uw= I15d 2, 9 ST+ oI |
Tz Ropds 5o &R o8 5 R & @y giex s & fow e s
o (ST .., SUFHTART AEIGT, ¥ 2020-21 H Demands for Grants @1 ST 101"
Report &, TH®T WeT & TR W lay a1 731, § SHST recommendation BT I&+T
EF@QFITI o (FFYT)... It says, "The Committee understands that free and fair
elections are the bedrock of democracy and the latter is a basic feature of the

Constitution. An error-free electoral roll is sine gua non of a free and fair election. The
Committee has been advocating linkage of unigue Aadhaar ID Card number with voter
I-card which would streamline alterations in EPIC during ordinary change of residence
by the electors. The incidence of multiple entry could also be eliminated which is
required in participative democracy. The Committee, therefore, recommends that the
Government may undertake appropriate actions for the purpose of linking unique
Aadhaar Card number with Voter ID Card to purify the electoral roll which is in larger
interest of democratic polity.” ...(/nferruptions)... SRS HS\ICM, ERSECHI >
e g gifemest Ve St o RUIE lay &) 718 €, SUS FIX HIUH & N
At e o, WdigE & AT A e o, JUReE S % an A emiie 9
.. (CAGHTH) ... I RUIE BT T ST 2 ... ( FGET)....

SUGHTI( TEIS, I8 2021-22 BT Demands for Grants 1 ST 107" Report &,
S §9 981 & Ued WX G T3, S9! W H g1 A ... FEEF)... It says,

"The Committee reiterates its recommendation that the Government may undertake

appropriate action for the purpose of linking unique Aadhaar Card number with Voter

I-Card to purify the electoral roll.” SUFHTIf HS\IcM, UTfeTam et oo BT =
TP g a1, gfch TI-31 IR 9 91 DI SR BT 2 dex ESt B & A1y
'SR BT ST MY ... (FAL)... SIT & 81, Ta=He B 109" Action Taken
Report § ¥ 9@ 16 21 ...(AAYUM).. SF9 WRBR Hed! 8, "The Election
Commission of India has proposed to link the electoral roll with the Aadhaar

ecosystem with a view to curbing the menace of multiple enrolment of the same
person at different places. This would require amendments in the election laws. The
matter is under consideration of the Government.” ...(/nierruptions)... Tarey, #
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AT AR &, 6 o Uferamies] Wie SR 7 wdwsfa | I8 S &1, @
BT D AN A R w1 Fel fan, Sgaedt & ann | faRy i T8l ear
..(HFYT) ... ST Il H 3TN T U B BT ORI T T2 &, RTaas! o] a5
& foIg T IR AT e 1 L. (=ag™) ...

SUFATT HEIGd, S 109" Action Taken Report off, ST H g+ =gl

W (IFYT)... It says, "The Committee acknowledges the initiative of the

Commission and is of the opinion that the linkage of Aadhaar number with Voter 1D
card will also bring about transparency in electoral process. The Committee further
recommends the Election Commission and the Legislative Department to step up
measures in this regard and apprise the Committee of the output before the
consideration of the forthcoming Demands for Grants of the Ministry of Law and
Justice.” ...(Jnterruptions)... ARIGY, TS ATR B, O 59 A & 3fex W 78 3R
o ST 3w e & 5 <79 a9 2022-23 &1 Demands for Grants &1 T=T
BT, T S0H WREGR ga7g 6 'SR B 9iee & R # 741 d% R SRS §8 &7
.. (AT ... ST a7 Oer fopan T &, 599 ®eT T & % T8 mandatory 21 2, T8
sifvard w18t 2 ...(FGY)... It says, "No application for inclusion of name in the
electoral roll shall be denied and no entries in the electoral roll shall be deleted for

inability of an individual to furnish or intimate Aadhaar number due to such sufficient
cause as may be prescribed.” =T, 3R cb\lé TRE 37T 'IYUR' TN fohval BN
W YA E] BT Ahal 2, Al SHB] G1eT & [l S ... (FIH) ... SHHT T
FaaTd g1 9@ g w2t foman Se) L (au) .. SYaEf Aeied, 9 o |
ERSEIS) B e g b WWH@% g mandatory :lﬁ%\*, gfoss I8 optional
21 ... (HAY)... ST SR =78, ST YR A& 9, ... (IGHM)... S eRT ST
YR FeR YL a8l BT Dbl &, SHD] G ol [BAT S| ... (HAAHT).....

SYHHTIRY AEIgy, 39 [ & Ry a=e & &R 98 2 5 Adgren 9= 7 ol
T ST SIS a1 I B ... (AYM)... 7% dlc 86 # U ASH! &1 TF IR-TR IR
2l... (ALY ... §TTeT & SR O Wherel fFrell 2, 98 59 9T diex folve & BR
fBrefl B1... (I, 3FR SMER' & WY fores o= S 71, 1 9 gl 9 19,
% M 2, foTT AR & Toid TRI% W 31U W BT g1 HT for o, & 9R A
T &= U g ... (Hau™). .. S8 89 910 &1 X & IR 31U+ dIe & &) g9
& forg 3 T s faxiy #= <2 2. (aauT ...

SHRI SUKHENDU SEKHAR RAY(West Bengal): Sir, | have a point of order.

* Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: Sukhendu Sekhar Rayji has raised a point of order.

..(Interruptions) ... AN GEg IER I Sl WEC 3HF 3% IR Sl =1sd
El...(GET)...

SHRI SUKHENDU SEKHAR RAY: Sir, my point of order is under Rule 241.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Sukhedu Sekhar Ray/i, ves; the mike is on. e, 37
AN S foved 9 ... (T,

SHRI SUKHENDU SEKHAR RAY: Sir, under Rule 241, 'A member or a Minister may,
with the permission of the Chairman, make a personal explanation although there is
nc question before the Council, but in this case ne debatable matter may be brought
forward, and no debate shall arise’. Now, the hon. Member who was speaking on
the Bill, he mentioned my name and the names of other Members of Congress Party
and CPI(M), that we were in the Standing Committee, we did not oppose. But, here
we are opposing. ...(/nterruptions)... The fact remains, because he was not in the
Committee at that point of time, this is his no direct knowledge; maybe, indirect
knowledge. Somebody has asked him to do so. ...(/nferruptions)... | asked, | am to
give my note of dissent which was not allowed. That is why | could not submit my
note of dissent. ...(/nferruptions)...

MR. DEPUTY CHAIRMAN: Thank you.

SHRI SUKHENDU SEKHAR RAY: Secondly, just now, the hon. Member said that

IE TS 2. (AU ..

MR. DEPUTY CHAIRMAN: It will be examined. ...(/nterruptions)... It will be
examined. ...(/nterruptions)... Please, ...(Interruptions)...

st wefta AR w1t : STy wEiey, S9 WY YU I8 Sff SeREd 9
o (HTYTH)) L = ‘{ﬁ verbatim report ! 2 ... (STYT)... There is no note of
dissent from Sukhendu Sekhar Rayji. Nobody has raised any note of dissent.

* Expunged as ordered by the Chair.
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MR. DEPUTY GHAIRMAN: Please speak on the Bill. AT T S, 3% UTH
Faet U e SR 5= 2

st weftar o 91t : Ul wEiEE, Bae Se # € T, IR & sigw fY aieR
foe & ofgxy o9 WM W Ul Aagl g W N AW g9 A W
El...(HGHT) ... SUFHTIRT FEI52, 96 I8 A 8! 2, mandatory 81 &, A fohe
3 AT ORIy I R I 27 ...(mﬂﬁ)...ﬁaﬁ?ﬁ’aﬁﬁ%ﬁiPuttaswamyaiw
A SSELE PIc a1 T8 59 § 5, | would like to quote from the Committee's report
regarding Supreme Court's direction. "Hon. Supreme Court has since passed its
final judgment in the matters relating to the Aadhaar issue. The Commission

has considered the matter further in view of the direction, the judgment. The
Commission is keen to make use of the Unigue |.D. numbers provided by Aadhaar
Scheme for cleaning the electoral rolls and error-free electoral rolls form the basis for
credible elections.

sft STAUTARRY : AT A1 Sff, ST9®T T @A BIRET B ... (G, ©Iel, 3714
HTY HrerelS DI, (FTLT).....

SHRI SUSHIL KUMAR MODI: Therefore, it would be in national interest to use
Aadhaar numbers for verification purpose to ensure the identity of applicant and to
prevent multiple enrolment of same person in the electoral roll.

ft STl : @S, ST Bl BN (FFEF)... IS T TeH &1 TE
Bl...(AIM)... T, 37 FHvaelS DI, .. (AIEH)... ITIDRT TT GcH &I 711
2l...( GEF)....

st yelia R A SuTWly AEET, SHE Adee I8 © 5 W @e...
.. (T ... T U AeTe 51 et T ... (e ...

sft STaUTaRY: STUwT THT W BN IHI 2 .. (I ...

SHRI SUSHIL KUMAR MODI: In view of the above quoted observation made by the
hon. Supreme Court, STHAHTIRT ARG, §HH Add 2 & T BIE...(aaam) ...
SUFHTRT AEled, GHF SIS BT W HI IRT 781 21 ... (FaH™) ... GiH SIS &

* Expunged as ordered by the Chair.
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e & arTelies # T YA oI o1 38T 21, (AT ... 370 A & H g9 &
foTT I8 HHSTaTE ! OIS T I1 WiUTeH | (FEE). .

sft SRRy : AES QL T ITH WA S|

SHRI' A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, | rise to support this Bill.
...(Interruptions)... This Bill is rightly moved by the hon. Minister.
...(Interruptions)...

PROF. MANOJ KUMAR JHA: Sir, | have a point of order. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let them go back to their seats and let the House be in
order, then, | will allow the point of order. ...(/nterruptions)...

SHRI A. NAVANEETHAKRISHNAN: To uphold the rule of law, | request my brethren
Members, ...(/nterruptions)... please wait for one minute, when you people speak,
we do not make noise, so, you must wait for one minute. ...(/nferruptions)... It is
undemocratic, ...(/nterruptions)... it is unfair. ...(/nterruptions)...

MR. DEPUTY CHAIRMAN: Please do not discuss among yourselves.
...(Interruptions)... Mr. Navaneethakrishnan, please address the Chair. Please
address the Chair. ...(/nferruptions)...

SHRI A. NAVANEETHAKRISHNAN: Sir, there must be a valid voter list to conduct few
and fair elections. ...(/nferruptions)... To have a valid voter list, this amendment is
required. So, the Aadhaar is not made mandatory. ...(/nterruptions)... It is only one
of the documents required. ...(/nterruptions) ... If Aadhaar is not able to be produced
there, other documents can be produced. ...(/nferruptions)... So, to include or
exclude the name of the individual in the voter list, to conduct free and fair elections
there must be a valid voter list. ...(/nterruptions)... It prevents bogus voting.
-..(Interruptions) ...

MR. DEPUTY CHAIRMAN: Please address the Chair. ...(/nferruptions)...
SHRI A. NAVANEETHAKRISHNAN: It prevents impersonation; it prevents double

entry of individual as voters. So, to bring purification in the election process, the
Central Government, headed by Shri Narendra Medi, has rightly brought this
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amendment. ...(/nterruptions)... | welcome this Bill. | welcome this Bill; it is in the
right direction. Thank you, Sir. ...(/nterruptions)...

1. IM TR I1ed (STR II0): S, I8 U& YT draconian & &9 &7 &,
R R 3% & TR anT, {7 U1 MUR &Ts F81 81, d aie 81 Srd Havdl|
7! 7o fAd 78 € oIk 3o TR B ..(SWaU).... § 3@ IRy FRal € 39d
3T ¥ 39 VA 9ed § U &} V7 &, Ol AT §l  FIR §gd AR AN
.. (CHTHTH) ... 379 MR 3 & T gl o, T HH A HH 3 STUA1 7l Al <H IR
A ... ().

sft STaUTaRy : MR TEd, wiieT o1 g9 fad R Sifer) ... (saem) ...

1. T YT A6 : § R TS T 59 9 B oppose BT &1 ot RET & 8]
PHET &l

sft I 1 SR (fSER): STwWUfy Aeigy, ¥ 39 fdd & wHe+ o giem & forg
TSI GATE| 18 Wel & §IF dTel AFTR DI & foTT calendar year # T SIaR], U 3T,
TP TS R T STaCaN R FaIerbls ] Ry T8 & &1 T8 © ... (aem ). ..
I 379 18 AT & BIM & yge o [iTad [y & SR W 91 R 31 1SR, IF
eI, I a1+ & 915 3T aTel FATa1 § ARG Bl & ... (FAH)... 39 ST d
IR BTS B! (AP BR B HTTE ST TRTE | T 9 Bl A Bl | AT Gl Dl
PIW B TP XIBT O FhdT | ... (AGEH) ...

sft STaUTafY : FUAT FEE 9T SEN 89 )T 9 obstruct T @ .. (). I
wed & SR T8 2l ...(ddYl)... Please go back to your seats.
...(Interruptions) ...

oft T 1A BTHY : TR 20 F WI- WA 6 H ... (FEAGM)... T HHIT & IRAR
2q ...(FAIF)... RS FRUe 99 T, T8l 918, el fordl goTl &, S| S
spouse BT AT STl TRT 81 39 faeyes & Wraem=i &1 g97a §ur &t efe 9
..(STAHT) ... Aex] B dle 3 &1 IfeR gifead e mr 21 # o fdes
AT TSI &, [ STER BTS A fo1d 81 & BRI IRIE BT G SR Hle (ad1 1971 &
..(ATYT) .., Boll AAGIST BT &5 B & e 59 faees & waem fmam i 2
... (FHT) .. .ZAITY AB15Y, H 39S AT | I8 e =11 =15 § 6 § wwar
% eI # Fiet & oTT W1 571 & 3iR 39 e &1 ur faean gl

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra FPradesh): Mr. Deputy
Chairman, Sir, | am very thankful to you for giving me this opportunity to participate in

the important discussion pertaining to the Election Laws (Amendment) Bill, 2021.
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Earlier were the days when the people cast their vote by putting a seal in the printed
list containing symbols of the political parties. Now, one goes to the booth, choose
the political party of his or her choice by pressing a button in the electronic machine.
The instant Bill proposes changes in two Acts pertaining to elections and related
matters in the country. The Representation of People Act, 1950 and the
Representation of People Act, 1951; as per the Representation of People Act, 1950,
the current practice being followed for enrolling as a voter in a constituency is that
whoever completes the age of 18 as on January 1% of that particular year can register
himself or herself as voter. If one completes the age of 18 years after et January in
particular, one has to wait till the next year's T January. This Amendment Bill does
away with these criteria and proposes four cut-off dates. | support this Bill as far as
this point is concerned. The other amendment propesed by this Bill is linking of
electoral data with Aadhaar ecosystem. This Bill states that every electoral officer can
request the person to prove his identity may ask for Aadhaar identification number. It
also states if any person is unable to provide Aadhaar, his enroliment in voters' list
cannot be denied. | don't know why the Government is taking such a double stand.
When an adeqguate provision has been made to register and enrcll as voters on
multiple cut-off dates, the Government should only take decision to either make it
mandatory or otherwise. | regquest the hon. Minister to look into this aspect.
Regarding amendments in other provisions in the Representation of People Act, 1950
it makes the Act gender neutral. This Bill also proposes changes in Sections 60(b) (ii)
and 160(i) of the Representation of People Act, 1951, which | support. Sir, it is hailed
by Treasury Benches that the instant Bill is another step towards electoral reforms. If
the Government intends to issue electoral reforms, then why is the Government
hesitant to bring the political parties into the ambit of RTI? If Government brings in
reforms in the above issues, then only it can be hailed as real reforms. Sir, as per
Article 21 of the Constitution of India that no person shall be deprived of his or life and
personal liberty, except in accordance with the procedure established by law.
Therefore, the hon. Minister has to address this issue. Unless this issue is addressed
with regard to the violation of Article 21 of the Constitution of India, it is impossible to
implement it. Therefore, we have to see that the proposed amendment does not
affect Article 21. Thank you, Sir.

SHRI G.K. VASAN (Tamil Nadu) : Sir, we all understand that the electoral reforms are
an ongoing and continuous process. ...(/nterruptions) .. The Gentral Government has
been receiving proposals for electoral reforms from various quarters from time to time,
including the Election Commission of India. ...(/nterruptions)..
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MR. DEPUTY CHAIRMAN: Please listen. ...(/nterruptions)..

SHRI G.K. VASAN: Sir, | would like to say that there is a welcome proposal in the Bill
for enrollment of first time voters in four quarters of the year on completion of 18 years
qualifying age. | would like to underline and say that our children when they complete
18 years of age, they can get enrolled as voters on the 1% of January, April, July and
October, giving them a chance to vote at the earliest opportunity. Sir, the Bill has a
salutary provision for requisition of premises. In the past, we have seen that there
have been some malpractices at premises hired for storage of ballot boxes and other
materials. If the authorities conducting the elections are empowered to acguire
premises for such purposes, | am sure it will certainly lead to greater fairness in the
election process. Sir, the last point is that | would like the hon. Minister to give clarity
on one aspect. The Bill seeks to link the electors’ photo identity cards with the
Aadhaar Cards or Aadhaar number of the voters. While the voter's card is a
document, which confers the right on the citizens, that is, the right to vote, the
Aadhaar Card is a document issued to the residents of the country who may or may
not be citizens. | would like to know from the hon. Minister whether this difference in
character among these two documents will not lead 1o genuine voters losing their
rights to exercise their franchise in case they do not possess an Aadhar card. In the
overall analysis, the Bill is a product of consultation between Election Commission
and the Union Government and also of discussions in the Department-related
Standing Committee. |, therefore, extend my support to the Election Law
(Amendment) Bill. Thank you, Sir.

DR. AMEE YAJNIK (Gujarat): Thank you, Mr. Chairman, Sir, for giving me this
opportunity. | stand here to oppose the Bill. It is a violation of the rights...
...(Interruptions) ...

sft SRy : oY 9t H @ .. (AU .. d$H, Y 9ifeTy) . (aE) .. @i,
Y 3TY+1 e TR S1EY .. (SGEH) ..

DR. AMEE YAJNIK: Sir, it is the violation of the right of privacy granted by the
Constitution of India to our citizens. It will cause enfranchisement of a large number of
voters. It will exploit the voters. It will exploit the disadvantaged class of our society.
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It will affect the vulnerable class of our society. It will be disadvantageous and this Bill
has been brought without giving a right of hearing, just as ™

MR. DEPUTY CHAIRMAN: No; this will not go on record. You know you have to
speak on the subject only, Tt g5 Raie ) ST You speak on the subject. Then
only it will go on record.

DR. AMEE YAUNIK: *

MR. DEPUTY CHAIRMAN: | am not allowing. This is not a subject to be discussed.
Please sit down. ...(/nterruptions)....| will not allow this. This is not a part of this
Bill.

DR. AMEE YAUNIK: *

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, thank you for giving me this
opportunity. | strongly oppose this Bill. Before they bring the reforms to law, | would
kindly request them to bring democracy in this House.

MR. DEPUTY CHAIRMAN: You speak on the subject.

SHRI M. MOHAMED ABDULLA: Sir, our colleagues are sitting outside.

MR. DEPUTY CHAIRMAN: You speak on the subject and that will only go on record. |
request you to speak on the subject.

SHRI M. MOHAMED ABDULLA: Okay, Sir. This is the subject.
MR. DEPUTY CHAIRMAN: The subject is Election Law (Amendment) Bill, 2021.

SHRI M. MOHAMED ABDULLA: | am asking through you, Sir, for a reform in
democracy in this House.

MR. DEPUTY CHAIRMAN: For that, you bring notice and give it to the Chairman.
Thank you. HTFHI Goiid AR ST, 7T ST .. (EHT)..

* Not Recorded.
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SHRI SUJEET KUMAR (QOdisha): Thank you, Mr. Deputy Chairman, Sir. |, on behalf
of my party, Biju Janata Dal, support the Bill, but we have a few concerns and a few
suggestions. We urge and request the Government to consider these suggestions
and address the concerns. Amendment to Section 20 and Section ¢0 of the
Representation of Peoples Act will help substitute the word ‘wife' for "'spouse’ and
make the statute gender neutral. It is very welcome. Amendment to Section 14 will
have four gualifying dates for first time voters to be registered. As of now, anyone
who is born after January ™, let's say on January T January 3", is not eligible to
be registered and has to wait for one year. So this is also a welcome amendment.
Another amendment relates to the requisitioning of premises for election-related
work, including voting, counting and the storage of voting machines and election-
related devices. It is a welcome move. All these are welcome moves, but our
concern is related to the amendment of Section 23. Sir, Section 23 of the Bill will
allow linking of electoral roll with the Aadhar database. This will allow any electoral
registration officer to ask the Aadhar number of applicants wanting to register as a
voter or 1o establish the authentication of entries already in the electoral roll. This is
done to establish the identity of the applicant or of the electoral roll. Sir, it has a great
intent. Who would dispute these intentions! But the concern of my party is that there
is a likelihood of abuse of this intent. We wholeheartedly compliment and support the
intent of the Government to weed out bogus, duplicate and fake voter IDs and also to
mitigate electoral malpractices. We do support that intention. But, Sir, please hear
out my concern. If the purpose is to establish identity of the voter or a potential voter
or to authenticate entry into the electoral roll, the same can be done just by linking
Voter ID with the Aadhaar Number. ...(/nterruptions)... This would suffice, because
Aadhaar Number is a unique identifier. ...(/nterruptions)... Why do we have to link
Voter ID with the entire Aadhaar database? ...(/nterruptions)... Does it not open up
Aadhaar ecosystem? ...(/nferruptions)... Does it not leave the possibility of biometric
data being misused? ...(/nferruptions)... Sir, linking Aadhaar for dolling out welfare
benefits and DBT has weeded out corruption to a large extent and also significantly
improved the last-mile delivery to the intended beneficiaries. ...(/nterruptions)...So,
Sir, use of Aadhaar, to that extent, has been hugely helpful. ...(/nferruptions)...
But, Sir, we also know and also see that use of Aadhaar for PDS, NREGA payments
led to a large number of exclusions. ...(/nterruptions)...Why should we not be
concerned that this will also happen in this case as well? ...(/nterruptions)... Sir,
linking of Voter ID with Aadhaar ecosystem might lead to profiling and
disenfranchisement of voters. ...(/nferruptions)... As you know, voting is a
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constitutional right. ...(/nferruptions)...Articles 325 and 326 of our Constitution allow
every eligible citizen to be able to vote. ...(/nterruptions)...But, Sir, the possibility of
disenfranchisement might be legally impermissible and, particularly, detrimental to
those who belong to the marginalized segments of society, like migrant workers or
those who belonging to the minority communities. ...(/nterruptions) ...

Sir, electoral data, at present, is held by the ECI in its own database, has its
own verification process and is also separate from all other Government database.
...(Interruptions)...Sir, the proposed linkage will make data available to the ECI and,
if it is misused, the information may result in targeted political advertisement.
...(Interruptions)...Sir, | am using the word ‘may.” | am not saying it will happen. |
am not saying that it is the intent of the Government. But, there is a possibility that it
might lead to targeted political advertisement. ...(/nterruptions)...Sir, there is also a
possibility of compromising with privacy of individuals and breach of the Supreme
Court ruling in Puttaswamy’s Gase which other hon. Members have also pointed out.
...(Interruptions)...Sir, there is no clarity whether this Bill will pass the benchmark
test — three tests — articulated and laid down by the Supreme Court in Puttaswamy’s
case. ...(/nferruptions)...The other details should be utilized for other benefits as
well. ...(Interruptions)...

Sir, the Bill also creates a concern if one looks at it from a privacy point of view,
given that India still does not have a functional data protection law.
...(Interruptions)... Now, in the absence of data protection law, if data is made
available to any particular political party, it should also be made available to other
political party, so that there will be a level-playing field. ...(/nterruptions)... So, my
party, Biju Janata Dal, demands, in the absence of data protection law, if data is
made available to one political party, it should also be made available to every other
political party or entity. ...(/nterruptions)...

Finally, Sub-Section (6) proposed to be added to Section 23 which says, ‘No
application for inclusion of names in the electoral roll shall be denied and no entries in
the electoral roll shall be deleted for inability of an individual to furnish or intimate
Aadhaar Number due to such sufficient cause as may be prescribed.’
...(Interruptions)...Sir, why was it not prescribed in the Act itself?
...(Interruptions) ...l do understand that the Government may prescribe it under the
rules. ...(Interruptions)...But, it leaves a lot of ambiguity and a lot of discretion with
the Government. ...(/nferruptions) ...

So, Sir, in principle, we support the Bill. ...(/nferruptions)...But, we want our
concerns and submissions to be taken note of. ...(/nferruptions) ... Thank you.
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MR. DEPUTY CHAIRMAN: Shri Ramdas Athawale. He is absent. Now,
Dr. V. Sivadasan.

DR. V. SIVADASAN (Kerala) : Sir, | am telling the truth. ...(/nferruptions)... Why has
the Government brought the Election Laws (Amendment) Bill? ...(/nterruptions)...
Sir, protection of democracy is very important. ...(/nterruptions)...What is the
Government going to do through the proposed Amendment? It is trying to kill the
democracy. ...(/nterruptions)...

MR. DEPUTY CHAIRMAN: You speak on the electoral laws. ...(Inferruptions)...Only
submissions on the electoral laws will go on record. ...(/nterruptions)...You speak on
the Electoral Laws (Amendment) Bill, 2021.

DR. V. SIVADASAN: Sir, please listen to me. ..(/Interruptions).. This is a very valid
point. ..(/nterruptions).. Twelve Members have voting right too. ..(Interruptions)...

MR. DEPUTY CHAIRMAN: Please speak on the subject. ..(/nferruptions)..

DR. V. SIVADASAN: They are trying to delete the names of the voters from the
voters' list. ..(Interruptions).. This is their aim. ..(/nterruptions).. Here, also we are
seeing the same thing. .(/nterruptions).. So, my humble reguest is that
the...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please speak on the subject. ..(/nterruptions)..

DR. V. SIVADASAN: It is their right in a democracy. ..(/nterruptions).. That is why
you should give the voting rights to everybody. ..(/nferruptions).. That is why | am
flagging this issue here that twelve Members are outside the House.
..(Interruptions)..

MR. DEPUTY CHAIRMAN: Please speak on the subject. ..(/nferruptions).. Only
that will go on the record. ..(Interruptions).. You can speak only on the Bill.
.(Interruptions).. Nothing else will go on record. ..(/nterruptions).. Dr. Sivadasan,
please speak only on the Bill. ..(/nferruptions) ..

DR. V. SIVADASAN: The issue of democratic rights is very important.
~(Interruptions)... That is why..(/nterruptions)...
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MR. DEPUTY CHAIRMAN: Please speak on the Bill. ..(/nterruptions).. You are
supposed to speak only on the Bill. ..(/nterruptions)...

DR. V. SIVADASAN: Sir, clause-by-clause, you are trying to protect the interests of
the Treasury Benches and you are not allowing us to speak...(/nterruptions) ...

MR. DEPUTY CHAIRMAN: | am sorry; | may tell you that 5 speech 3% &1 7§ &, T4
last & STTU= 3191 A9 99T 21 As per rules, speech 3 TN B AT HS Usod I

VST 9 %Q, still | have given you an opportunity. ..(/nterruptions).. Please speak on

the subject only. ..(/nterruptions).. Otherwise, as per rules, | have no other option,
but to call the next speaker. ..(Inferruptions)..

DR. V. SIVADASAN: | am speaking on the subject only. ..(/nterruptions).. That is
why | am telling twelve Members...(/nferruptions) ...

MR. DEPUTY CHAIRMAN: You do not seem to be interested in speaking on the
subject. ..(/nferruptions).. | am moving to the next speaker. ..(/nferruptions)..
Shri Sushil Kumar Gupta -- hon. Member not present. ..(/nterruptions).. Next,
Ramdas Athawale -- not present. ..(/nterruptions).. AT HAT ST, 37 ST Y1

SEIEETNN

fafe sik =y #=it ¢h fa RS « srexoiy Sumvaf S, e ae-ia
R 4 39 f9d &1 99efF oo 8, # 96 9fd MR e &1 FEdl §l
.. (STGHT) ...

sft SwuTafer : AR oS oft, wile, #9 Rl v ) < 2 L (caau) ..

sft fva RiSrgy : § 9ga &) <elv #, o9 w97 4 39 9T &1 7@ 91 ¢ &R I8 39
T T S]] &, §AD] AaT & G TG A8l 5 .. (FAUM)... T, WAgH &
dEd BH 99 AN HH B &l ... (AGH)... A0 & 0T 326 & AF9N &
AT ST W AR 18 T & SR 81 9T &, Sd! Voters' List § STIT A1 &t
PR BT AIFR e ST B ... (FAUF)... 1% Constitutional Amendment & &1
18W3§Twaﬁpermi55ionéﬁéﬁaﬁqﬁgﬂﬁéﬂﬁﬂ_&’@?ﬂlawnaeQﬂﬁieﬂj‘l‘\’
MU SHH Ueh SIIaR] T U T &of ! BT, Tl MMUD! I¥ T AT oI
FHRAT ULl AT ... (FGTHF) ... S FBRIe A H SI1GT F@n & Faril & qualify B &
gIav[E Voters' List # 91 So1d &1 il &« & foly SR8 Y99 8! o1l 39
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Amendment Bill & AT, ...(SEYT)... 39 & 9 Election Reforms Bill T & 1
R o Ja1 18 W § SW & B b 8, SAB] AP Al FeT Sl
..(STTE) ... S9! Aol # TR IR Electoral Roll # 1O T4 g5t &3+ & forg #iem
ST SIET 21 ... (HFE). ..

SORT, S 94 AUl W99 &, 98 I8 & b 379 76 Wil Service Voters &,
ITb %I'R’ I T describe {71 217 T the Representation of the People Act 7 g+
Rt "wife' ToTaT o1 ...(@EEF) ... T S &ANT WA oxd €, 3FR S9H B8 Al
%\, a1 ST Uf BT Service Voters H ST FIHT ST o7 3R SR voting right &t e
DT gender neutral BR & T1G g%y IR AfZe & ool Bl RN fHa1 /T 81 s BT
FAFTHT W T HRAT AR . (ST

N, SIEIESE point %, g g 2 T election & T H Election Commission &
3SR & AAIaS I8 &1 TN USel! o, o b SAH IHd STUeR far T o
. (SIFYT) ... Polling stations & fory S 918 &1 STl oY 31K ballot box 1 ¥E@+ &
foTg 1 STIRT 8, SUS] 9811 T &1 ... (FAHTF). .. Election Commission T8 notify
P, ...(FTT)... 56 98 fHHl I AT General Election 1 date notify BT,
(AT ... SR HRI-HIT election officer ®H TE permission &1 TE & fH
...(S"dHT) ... election purpose aﬂ%ﬂ election officers, polling officers, security 3N
qTeh! Aol & ﬁi’i’ premises Gl requisition BN BT ATRR ERBIECIE] o T7 T 2
..(IAHT) ... TR, § TelU H TS I =161 & [ Foia=Td BHIA R WRT GRBR
& 1T # BB IR N & B! € SR g™ HHIRM & I8 T4 981 B & (o
golde R It § 57 gl &1 919 &, 99 S91 3eHT 7 fhedl iR STE sete R i
# HY STUT 9 TS AT EI 21 3 AP B DI BN U Bl awAT T2 oY 37T
T BT S FART IR © A1 I &, S9H 59 U1 His RI¥eH establish &1 &% 1Y,
R f Afecue selde Rl X7 9 o 19 8, SW 89 fSeflc o) 9| 89RT 31 U6
ANHdIE I, T8 19 Uil 95d & 9 S AR, I8 §H qaa! A9 ¢
TG ARRAT A T EFT, 19 T gotaR B gl &, I8 A% Bl SR golaw Bl
G A% TET B, T AR SlaR BT SHH JdaTd 8iaT 21 3FR §H genine died
g, d1 &9 39 e o1 oy @t e 59 e &1 foxiy 98} o, S s el ot
ST BRA & AT ST Thvel! dicd & JIEgH | 19 | 9T o € - 981 39 9t @
STYTST BT, INAT 99 9T BT IMUIST B T Bl BN 81 2l ARBN o Foid2
PHHIIA P AT ISPX TE T BT & T Tepel! e BT 81 &, Boil ales &l S
g, Afccud golae KA =1+ Bl e &l H VAT Tl g [ X1 S27 SHHT T Bl
3R S AT 3ATST gAPT [ERTE FR B &, S8 1 a1 alcd 3R Siggd died HHI AT
TET B

TR, UET Ie i ol sifecia=isd I1 fopd €, # &1 five o 3996 IR o gar=7 =gl
2| SE N TSI &9 P IR-9R g6 o5 81 gl & e & 9R | afa 3 whifa o
T T 9gd =BT BN G HIS B T @ [ ATl TR 3R g ONHR
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STl FHRl 2 7 99 foTy ST o1 99T SR 7 winREe fafie 21 v
T8l & f% WWoaN v =g fAd & SN BIe BT oY U U e, 39 W
SR fthdreT BT 9gd oTes] &, Gy BIe 7 o ofiF oy 3 £, 59 &9 o &
drdll?fiuolir HRAT STERT 81 Number one, there should be an existence of law. W@ﬁ
ﬁ’TQ e SV g Ppl-d AP 3T %I Number two, there must be legitimate State
interest. Legitimate interest T %\? Section 17 of the Representation of the Peoples’

Act says that no person shall be entitled to be registered in an electoral roll for more
than one constituency. IIERT test of proportionality 21 Test of proportionality Ea}

justification W%IK’ %\ for TR BT BT S %ﬁ?@]‘ff b1 Electoral Returning Officer
BT &, 98 I9d gI)T A% identity & 77 7ot fomam Sirgem| =i s @6 ST €,
ST R IHD! identity & foTT, THHT TF & g T BT SITQT iR T8 electoral
data base Election Commission & T Y1, 9 Ufeetds SEH d wTat foam sem|
g SUH Bls IR a1 7, forad 77 I wiewe &= 78 &l Parliamentary Standing
Committee &1 RAIE & IR | %ﬁg@ﬂa PHR A&l ot = feca § FET 81 Parliamentary
Standing Committee i wg political parties * MPs ¥&d & X g8l & <
recommendation ?ﬂT.%c %\* dg §gd strong recommendation CﬁTI?g£ 2 f& smgw @l
goideNe NI Bl T wR+ & U S¥H BT Ifevl o9 gaasfa 9
Parliamentary Standing Committee & Rure Cﬂl?gc %\’, @ ﬂ?ﬁ HHSA A Bl 3T V&l %\’ &
IS BIR $ A} T8l gD ORIY 91 ) X8 €2 AEISd, § Bel o 959 o
ATET &, Ta 10 WIRed ©, olfchd I AN ARSTSN HReh AL &1 G+ & o7y IR
T8T &, g T2 WA TR € fF U Electoral Reforms Bill fha=T oot 2, 89
Electoral Reforms Bill 1 TS & WHY H g8 SMIeTEH] &) A SN A1 JIE AT
Sl Bl g=gaTe @ ?% % f& Election Commission &1 RO 1 FI'I‘I\W & %I'Q 9 f&= 1
HHY TiaTQ?TG’Amendment Bill ST %I

HEIGY, H STUF AT | SR FHRAT & [ 5o 3798 3R wifaamr fad &
e THT N FR FIEH T W 59 39 9o | U o 9w, g=ers |

3.00 P.M.

MR. DEPUTY CHAIRMAN: | shall first put the amendment moved by Shri John Brittas
for reference of the Election Laws Amendment (Bill), 2021 as passed by Lok Sabha to
a Select Committee of the Rajya Sabha to vote.

The question is:

"That the Bill further to amend the Representation of the People Act, 1950 and the
Representation of the People Act, 1951, as passed by Lok Sabha, be referred to
a Select Committee of the Rajya Sabha, consisting of the following Members:-
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. Shri Bikash Ranjan Bhattacharyya
. Shri John Brittas

Shri Jose K. Mani

Shri M. V. Shreyams Kumar

Shri Tiruchi Siva

Dr. V. Sivadasan
Shri K.C. Venugopal

~N O O N A

with instructions to report by the last day of the first week of the next Session (256“‘)
of the Rajya Sabha.
The motion was negatived.

...(Interruptions)...
SHRI JOHN BRITTAS (Kerala): Sir, | want division. ...(/nferruptions) ...

sft SUHUTIRY : WiS| ... (G ... 37T |G AN 7O Hed W 1Y, H division &
U TR g ...(gaam). ..

SHRI JOHN BRITTAS: Sir, | want you to ensure that the House is in order. | want
division. ...(/nterruptions)...

MR. DEPUTY CHAIRMAN: No, no. Members should return to their seats.
...(Interruptions) ... Those Members who are standing in the Well should go back to
their seats. ...(/nferruptions)... | am ready for division. ...(/nferruptions)...

SHRI JOHN BRITTAS: Sir, it is the job of the Chair. ...(Inferruptions)... | am
requesting the Chair to make sure that the House is in order. ...(Inferruptions)...
| am asking for division. ...(/nterruptions) ...

MR. DEPUTY CHAIRMAN: | am ready for division. ...(/nterruptions) ... This must go
on record. ...(/nferruptions)... You people are standing in the Well and not wanting
division. ...(/nferruptions)... Please go back to your seats. Please go back to your
seats. ...(/nferruptions)... |am ready for division. ...(/nferruptions)...

SHRI JOHN BRITTAS: Sir, | am in my seat. ...(/nterruptions)...
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MR. DEPUTY CHAIRMAN: Please go back to your seats. ...(/nterruptions)... Please
go back to vyour seats. ...(Interruptions)... | am ready for division.
...(Interruptions)...

SHRIJOHN BRITTAS: Sir, itis not my task. ...(/nterruptions)...

MR. DEPUTY CHAIRMAN: No, first you have to move. ...(/nterruptions)... Since
you are not interested in... ...(/nterruptions)... You are not interested.
...(Interruptions)...  No, let other Members go, then | will go for division.
...(Interruptions)... | am ready for division. ...(/nterruptions)... | am ready for
division. ...(/nterruptions)... You please go back to your seats. ...(/nterruptions)...
| am waiting. ...(/nferruptions)... If you go back to your seats, | am ready to go for
division. ...(/nterruptions)... ¥ # I8 ERT 921 © P oy 39 H w9 7l iR
division | ...(qdTT)... Please go back to your seats. | am ready.
...(Interruptions) ... | amready. ...(/nterruptions)...

SHRI JOHN BRITTAS: One minute, Sir. ...(/nterruptions)...
MR. DEPUTY CHIARMAN: Yes, please.

SHRI JOHN BRITTAS: Sir, | want division on my motion, and it is the responsibility of
the custodian of the House to ensure that the House is in order. ...(/nterruptions)...
linsist. ...(/nterruptions)...

sft STUTAfy : AT e BT UE SR € 6 I division T £ ... (G
# 39 fY ready §l ...(AIUM)... TR 9 Gaw0 I 4 @S &, ST4 aE 2 {6 9
I Tgd TR S| ... (FAYH)..... T 91 FIgd W 91, H division & oy 9IR €|
-..(AgYT)... | shall now put the amendment moved by Shri Tiruchi Siva for

reference of the Election Laws Amendment (Bill), 2021 as passed by Lok Sabha to a
Select Committee of the Rajya Sabha to vote. ...(/nterruptions)... ISR Q?K-si g
.. (TG ...

THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE) : Sir, when the
Member is asking for division, you announce division. They will all go, sit and vote.
...(Interruptions)..
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sft STHUTARY : AR iy, | Wl By VaT él < (HTYT) ... As per rules, let

them go ... ... (Interruptions)...

SHRI MALLIKARJUN KHARGE: No, no. ...(/nterruptions) ... Division 1T, I ale
d SUM-STOl TRTE WX SMUN| ...(SWEET)... Otherwise, you don't count.
...(Interruptions)...

sft Sy : AFER ToRNYY, 99 ® Wel BIMT SMUdT SfYeR WEl B
. (TFYT).... O § TST EFT 3MUBT A JAMFPR 81 21 ... (FIYM)... I d
T EIFT JMUHT AYBR T2 21 ... (FAY).... 3T YT HIe TR 1, H 31+ division
& fQ TR ) ....(aEH) ...

sft AfgrepTolA @AY 31T division bell & ol H2T1 ... (@em). ..

MR. DEPUTY CHAIRMAN: Let them all sit, and | am ready for division.
...(Interruptions) ...

sft AfereTol WA : T ST S8 W SR ale B ... (FGUH)....

MR. DEPUTY CHAIRMAN: This means you do not want division.
...(Interruptions)... It is clear. Let the country see that you do not want division.
...(Interruptions)...  Please. ...(Interruptions)... | shall now put the amendment

moved by Shri Tiruchi Siva for reference of the Election Laws Amendment (Bill), 2021
as passed by Lok Sabha to a Select Committee of the Rajya Sabha to vote.

The question is:

"That the Bill further to amend the Representation of the People Act, 1950 and the
Representation of the People Act, 1951, as passed by Lok Sabha, be referred to
a Select Committee of the Rajya Sabha, consisting of the following Members:-

1. Shri John Brittas

2. Shri T.K.S Elangovan

3. Prof. Manoj Kumar Jha

4. Shri Vishambhar Prasad Nishad
5. Shri Jairam Ramesh

6. SHRI SUKHENDU SEKHAR RAY
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7. Shri M. Shanmugam

8. Shri Tiruchi Siva

@. Shri Vaiko

10. Prof. Ram Gopal Yadav

with instructions to report by the last day of the first week of the next Session (256”‘)
of the Rajya Sabha.

The motion was negatived.
...(Interruptions)...
SHRI SUKHENDU SEKHAR RAY: Sir, | am on a point of order. ...(/nterruptions)...

MR. DEPUTY CHAIRMAN: | wil come to vyou. Let me complete it.
-..(Interruptions) ...

| shall now put the Amendment moved by Dr. V. Sivadasan for reference of the
Election Laws Amendment (Bill), 2021 as passed by Lok Sabha to a Select
Committee of the Rajya Sabha to vote.

The question is:

"That the Bill further to amend the Representation of the People Act, 1950 and the
Representation of the People Act, 1951, as passed by Lok Sabha, be referred to
a Select Committee of the Rajya Sabha, consisting of the following Members:-

Shrimati Jharna Das Baidya
Shri John Brittas
Shri M.V. Shreyams Kumar
Shri Tiruchi Siva
Dr. V. Sivadasan

o O W N =

Shri K. Somaprasad
with instructions to report by the last day of the first week of the next Session (256“)
of the Rajya Sabha.

The motion was negatived.

...(Interruptions)...
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SOME HON. MEMBERS: Sir, we want division. ..(/nferruptions) ..

MR. DEPUTY CHAIRMAN: | am ready for division. Go back to your seats.
..(Inferruptions) ..

SHRI DEREK O'BRIEN: He has a point of order, Sir. ..(/nferruptions) ..

SHRI SUKHENDU SEKHAR RAY: Sir, my point of order is under Rule 259. When the
hon. Member was pressing for division, the Chair asked him to ensure that everybody
goes back to his seat. But as per this rule, | quote, " The Chairman shall preserve
order and shall have all powers necessary for the purpose of enforcing his division.”
So, it is the duty of the Chair.

MR. DEPUTY CHAIRMAN: | am coming to that. HTI1¥I IXg+g TGN X1 S, please
sit down. 370 ¢ IR A%} €, TR TR 319 984 Reave o1 v8l 2 6 3y
ST STU1-319+ Tie R T, TR MY ... (FIHH)... Yes, | will give. You ask for
division, | will give. 3TR TR &I 3T+ Hie TR g, dT1 will give. As per the rule, | am
telling 3T WY JTU=1- 31T+ e TR SV 31X fSdrer 977, 99 9 91| S o< 39 99
FUHT e W el L. .. (). ..

SHRI SUKHENDU SEKHAR RAY: The Member who asked for division was in his
seat. ...(/nterruptions)..

MR. DEPUTY CHAIRMAN: They were not in the seats. ...(/nterruptions)...

SHRI JAIRAM RAMESH: Sir, the LoP wants to say something. ...(/nferruptions)..

MR. DEPUTY CHAIRMAN: Let me complete, please. ...(/nterruptions)...

SHRI SUKHENDU SEKHAR RAY: The Member who asked for division was in his
seat. ...(/nterruptions)..

THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE): One minute.
..(Interruptions) ..
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MR. DEPUTY CHAIRMAN: He is on his seat, T8 SS9 9HY 31X 99 oI 9o & @<
Q}I...(E‘H‘c‘ﬂﬂ)... Please, please. ...(/nterruptions)...

(At this stage. some hon. Members left the Chamber. )

SHRI DEREK O'BRIEN: Sir, how can he be responsible? ...(/nterruptions)...

MR. DEPUTY CHAIRMAN: Please, please. ...(/nferruptions).. You cannot
...(Interruptions)... No, no, | have moved on. ...(Inferruptions)... You cannot tell
the Chair. ...(/nterruptions)... | shall now put the motion moved by Shri Kiren Rijiju

to vote. The question is:

"That the Bill further to amend the Representation of the People Act, 1950 and the
Representation of the People Act, 1951, as passed by Lok Sabha, be taken into
consideration.”

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of
the Bill.
Clauses 2 and 3 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 4, there are two Amendments; Amendment
(No. 1) by Shri John Brittas and Amendment (No. 4) by Dr. V. Sivadasan.
-..(Interruptions) ...

SHRI DEREK O'BRIEN: Sir, | have a point of order. ...(Inferruptions)...
MR. DEPUTY CHAIRMAN: Let me complete it first. Shri John Brittas, are you
moving? He is not in his seat. Dr. Sivadasan, are you moving? He is not in his seat;
he is outside.

Clause 4 was added tfo the Bill.

MR. DEPUTY CHAIRMAN: Yes, Mr. Derek, please say. ...(/nterruptions)...

SHRI JOHN BRITTAS: Sir, | have a point of order. ...(/nterruptions)...
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SHRI DEREK O'BRIEN: After me, you have your point of order. ..(/nterruptions)..
Sir, please understand. We have all the regard for the Chair. We have all the regard
for the rules.

MR. DEPUTY CHAIRMAN: Which rule are you talking about?

SHRI DEREK O'BRIEN: Rule 259. The same thing which you all did on the Farm Bills,
you are doing today. ...(/nterruptions)...

MR. DEPUTY CHAIRMAN: Please, | have already expressed ...(/nferruptions)...
No, it is not a point of order. ...(/nferruptions)...

SHRI DEREK O'BRIEN: We walk out of here. ...(/nterruptions)... We walk out.
...(Interruptions)...

(At this stage, some hon. Members left the Chamber. )
SHRIJOHN BRITTAS: Sir, | have a point of order. ...(/nterruptions)...

MR. DEPUTY CHAIRMAN: Yes. ...(/nferruptions)...

SHRI JOHN BRITTAS: Sir, earlier when Members raised the issue of bringing a Bill
without giving advanced notice, you were kind enough to tell that the Chairman has
powers. ...(/nterruptions)...

MR. DEPUTY CHAIRMAN: Which Rule?

SHRI JOHN BRITTAS: Sir, Rule 259. ...(Interruptions)... Sir, allow me to speak.
...(Interruptions) ...

MR. DEPUTY CHAIRMAN: | have already cleared it. ...(/nterruptions)...

SHRI JOHN BRITTAS: Sir, it says that the Chairman shall preserve order and shall
have all powers necessary for the purpose of enforcing his decisions.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: This Rule was quoted and | have already cleared it.
...(Interruptions)... In Clause 5, there are two Amendments. Amendment (No.2)
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by Shri John Brittas. Shri John Brittas, are you moving the Amendment?
...(Interruptions)... No. ...(Interruptions)... Amendment (No.5) by
Dr. V. Sivadasan. ...(Interruptions).. Dr. V. Sivadasan, are you moving the
Amendment? ...(/nterruptions)... No.

Clause & was added io the Bill
Clause é was added fo the Bill.

MR. DEPUTY CHAIRMAN:  In Clause 7, there is one Amendment (No.3) by Shri
John Brittas. ...(/nterruptions)... Heis absent. ...(/nterruptions)...

Clause 7 was added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. DEPUTY CHAIRMAN: Shri Kiren Rijiju to move that the Bill be passed.

SHRI KIREN RIJIJU: Sir, | move:

That the Bill be passed.

The question was put and the motion was adopted.

OBSERVATIONS BY THE LEADER OF THE HOUSE ON THE PERSISTENT
DISRUPTIONS AND UNRULY BEHAVIOUR OF SOME MEMBERS IN THE HOUSE

TATERVT, 99 3 STerarg aRas w3 den sm SiR Yo w3t et yaes Ty ¢
WX, I8 Ol ¥&9 &, I8 (991 9 Iefar 81 Rule 238 is about Rules to be observed
while speaking % @l & 93 {5 THR &1 Ia8R fHAT ST Rule 238 (i) says,
"Use offensive expression about the conduct or proceedings of the Houses or any
State Legislature.” ¥R, %oc1 & I b, I8 Al Thes! O e & SR, I 3707
g # Ud offensive expression ?, T BTG P proceeding > %I'R’ Gl R, gl
14, T3 1 & 5 T & {5 it 9w &1 3iR a9y WU ¥, 3R $18 gl & =il
g, 1 99 39 UPHR BT JIeR 6! ST F1Mey| GART 1, Tad | ©el 243 [HeH
clear 1 31T faUel & AN 81 8, <ifde § I8T IR FHE1 A8 & 9K I BT 1 T8
ST AT E|Tfl&”§’ o SWF\T ool d REREC] %\ - Procedure when Chairman rises. It says,
" (1) Whenever the Chairman rises he shall be heard in silence and any member who

is then speaking or offering to speak shall immediately sit down. (2) No member shall
leave his seat while the Chairman is addressing the Council.” Jg 39 UP o T |
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